


or: 27.01.2026 

No. 

lFrom: 

To, 

q769 

The Registrar General, 

IN THE HIGH COURT OF DELHI AT NEW DELHI 

/Crl. 

High Cout of Dellhi, 
New Dellhi 

Sir, 

The Ld. Principal District & Sessions Judge, Headquarter, Delhi. 

MOST URGENT/OUT TODAY 

2. The Ld. Principal District & Sessions Judge, West Distt., Tis Hazari Courts, D 

4. The Ld. Principal District & Sessions Judge, South Dist., Saket Courts, Delhi. 3. The Ld. Principal District & Sessions Judge, New Delhi., Patiala House Courts, DelrCA 

5. The Ld. Principal District & Sessions Judge, South-East Distt. Saket Courts, Delhi. 

CONT.CAS.(CRL) 07/2025 & 9/2025 

Dated 

6. The Ld. Principal District & Sessions Judge, East Dist., KKD Courts, Delhi. 

COURT ON ITS OWN MOTION 

RAKESH KUMAR, ADVOCATE 

7. The Ld. Principal District & Sessions Judge, North-East Distt., KKD Courts, Delhi. 

8. The Ld. Principal District & Sessions Judge, Shahdara Distt.. KKD Courts, Delhi. 

9. The Ld. Principal District & Sessions Judge. North Distt., Rohini Courts, Delhi. 

10. The Ld. Principal District & Sessions Judge, North-West Distt., Rohini Courts, Delhi. 

11. The Ld. Principal District & Sessions Judge. South-west Distt. Dwarka Courts, Delhi. 

12. The Ld. Principal District & Sessions Judge, CBI Distt., Rouse Avenue Courts, Delhi. 

VERSUS 

Petitioner(s) 

Encl : Copy of order dated 03.12.2025 
memo of parties 

D-2 

11 DEC 

Respondent 

CONTEMPT CRIMINAL PETITION FILED US 15(2) RW SECTION 2(C), 10& 12 OF THE 

CONTEMPT OF COURTS ACT, 1971 SEEKING INITIATION OF CONTEMPT PROCEEDNGS 

AGAINST RESPONDENT MR. RAKESH KUMAR, ADVOCATE. 

I am directed to forward herewith for immediate compliance/necessary action a copy of 

judgment/order dated 03.12.2025 passed in the above case by Hon'ble Division Bench of this 

Court, whereby Hon'ble Court has directed to call a report in a sealed cover to ascertain the 

manner in which RespondentContemnor Mr. Rakesh Kumar, Advocate is conducting himself 

in other procedings and cases. 

Yours faithfully 

Deputy Registrar (Criminal) 
for Registrar General 



IN THE HIGH COURT OF DELHI AT NEW DELHI CRIMINAL ORIGINALJURISDICTION 

IN THE MATTER OF 

CONT.CAS.(CRL)- 07/2025 

COURT ON ITS OWN MOTION 

IVERSUSI/ 

RAKESH KUMAR, ADVOCATE, 
ENROLLMENT NO. DI5326/2018, 
CH. NO. 204, WESTERN WING, 
TIS HAZARI COURTS, DELHI. 

..PETITIONER 

.RESPONDENT/CONTEMNOR 



S~10&11 

11 

% 
1. 

2 

IN THE HIGH COURT OF DELHI AT NEW DELHI 
CONT.CAS.(CRL) 7/2025 
COURT ON ITS OWN MOTION 

s is a digitally signed order. 

RAKESH KUMAR, ADVOCATE 

Through: 
Versus 

CORAM: 

CONT.CAS.(CRL) 9/2025 
COURT ON ITS OWN MOTION 

matter was passed over. 

Through: None. 

COver. 

RAKESH KUMAR, ADVOCATE 

Through: 
versus 

Through: 

HON'BLE MR. JUSTICE VIVEK CHAUDHARY 

HON'BLE MR. JUSTICE MANOJ JAIN 

ORD ER 
03.12.2025 

None. 

respondent through concerned SHO, returnable on 27.01.2026. 

.Petitioner 

...Respondent 

None has appeared on behalfof the respondent, despite the fact that the 

DECEMBER 3, 2025/sw/pb 

..Petitioner 

Let Bailable Warrants in a sum of Rs. 10,000/- be issued against the 

.Respondent 

which 

in order to ascertain the 
3. Meanwhile, 

respondent-Contemnor Mr. Rakesh Kumar, Advocate is conducting himself 

in other proceedings and cases, a report be sought by learned Registrar 

General from District Courts. Let such report be placed before us in a sealed 

manner 

authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above. 

in 

VIVEK CHAÚDHARY, J 

MANOJ JAIN, J 


